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Fard 6hri Deepak Mjshra, 

learned counsel for the jtitjoner 	jç 
and Shri. Ahk Mjshra, learned Senor1- 

Standing Counsel for the Central 

Governrint, at length. 

The app1ant, Shri Dibakar \ 	\\ 
Behera, had earlier worked in Mirza 
Post -'ff ice in Bhadrak Postal 

	 I 

Division for a  period of five years 

and nine months upto the yea r 1991 

in a put-off vacancy. On reinstate 1 1'  
me nt of the gu la r EDBPM, the 	 & 

applicant had had to be removed from 

service whereupon he approached thiS f— 
Tribunal with a prayer that his 

candidature be considered for liah 

E..D.B.O. in another put-off vacancy. 	\ 
This Tribunal allowed the applicatlo 	U 
with a  direction that he should be \ 

> 
adjusted temporarily in the said 

Allah Post Office and that if, in 

future, a permanent vacancy comes up, 

he snouJ.c be adjusted against it, 

keeping in view his experience.The 

applicdnt has  been functioning as 	D4 
- 1 	 - 	
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j3.3.95 	EDBPM, - l1ah sirce 1992 in 

pursuarce of the said directioxs. 

It is his complaint in th 	 * 

present application that he ha not 

so far been adjusted against a$y 	 4 
permanent vacancy, and that hi 

present tenure isuncertin cLn  

as it was earlier in Mirzapur 

Post )ffiee inasmuch as the case 

against the regular EDBPMc4iah 

is still pending. Shrj Jaeepak 

Mishra rrntions that certain 

permanent vacarcies have since 

arisen, and exist unfilled1 dt 

present in the Division and 

appointment of peLmanent EDBPM 

is required to be made in them. 	

hi It is reiterated and 	 I 	 fl 
L 	 QIA  

directed that the peti.ioner 

ShOuld be adjusted, if there 	 .' 

exists a regular vacancy, in the 

Division. 

The application is thus 	
3' 

disposed of. 
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